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L.ORDER DATED:3)-]2-2004,

Two Applicants by filing M, A.No,
‘have sought permission of this Tribumal to

prosecute this 0,4, N0,1210/2004 jointly, &

After having heard Mr,Banerjee,leamed counsel
appeating for the Applicants ard Mg, 5.K Patra,
leamed counsd fow the Union of Indiajon whom
a copy of this 0.,A, alngwith MA had bee~ .
sexved,prayer to progecute this 0A No,1210/2004
jointly is allowed and the MA {1s accordin gly ‘
disposed of, \vf Q&P
ME!MBER( JUDTCTAL)
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| Applicant No,2) which they should do within a
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2,0RDER DATED 31-12-2004,

_Non=consideration of the Case of the
Applicants for providing a compassion ate
employment in favour of the Applicwi: NQ.Z 1q
the subject matter of this G4 filed };n@er
section 19 of the Admir i strative Tribunais

Act,1985,It jis the case of the Apoljcmts

that fol‘!ow’m” to premature aea’ch of the

sole bread earer of the family, they are in
grest djstress and, therefore,under, rehabilftat-mrf/
ascheme of the Respondents Department one of the;“:
family members is entjitled to get an,  emplovment .
on compassionate ground,It appears,on perusal !\'
of the;lmaater;:,als placed o record that the
grievarce of the Applicant(seeking compassionate ;
employment)hasnot yet received due consideration i

of the Respondents and in the said premises,

this O.A. is hereby disposed of at the adni 810

stage with directior to the Responderts to

corsider the case of the Applicants (for

- providing a compassior ate employment to the

period of nirety days from the date of receipt f
of a copy of this order and communigcate the result
of the consideratior to the Applicants within
ten days. thereafter, Sl

With the aforesajd observations and

ds rection s, this O,A, stands disposed of after

hearirg Mr.Banerjee,leamed counsel appearing

far‘th"e Applicants and HMr, 8.K, Patra,leamed Addl,

standing Counsel for the Union Of T~diason whom

a copy of this 0.4 had al realy been served,
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8end copies of this order to

Regpondernts alongwith copies of the

and free copies of this order be
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